
E-FIR No. 157/18
SWaWe VV. SKeLNK RafLN

PS: Nihal Vihar
22.09.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO WEBEX MEETING
URL KWWSV://deOKLdLVWULcWV.Zebe[.cRP/MRLQ/PP03ZeVW)
Present: Ld. APP for the State

Sh. Mohd. Il\as, Ld. Counsel for the applicant.

Heard on the application for dropping the proceedings under Section 82 of

Cr.P.C. moved on behalf of the applicant/accused.

Perusal of the record reveals that the accused has alread\ been declared

absconder vide order dated 27.01.2020. It is well-settled that this court cannot

review its own order. Accordingl\, the present application for dropping the

proceedings under Section 82 of Cr.P.C. moved on behalf of the

applicant/accused stands dismissed.

Cop\ of this order be sent to SHO concerned to proceed as per law.

E-cop\ of this order be supplied to Ld. Counsel for the applicant/accused.

(Pankaj Arora)
MM-03(West)/THC/Delhi

22.09.2020



CC No.
MaQLVKa VV. ANVKa\

PS: Nihal Vihar
22.09.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO WEBEX MEETING
URL KWWSV://deOKLdLVWULcWV.Zebe[.cRP/MRLQ/PP03ZeVW)

FUeVK cRPSOaLQW caVe UeceLYed b\ Za\ Rf aVVLJQPeQW. IW be cKecNed
aQd UeJLVWeUed.
Present: Sh. Kapil Sharma, Ld. Counsel for the complainant through VC.

Submission heard.

Let ATR be called from the SHO concerned for NDOH.

Put up for further proceedings on 19.10.2020.

(Pankaj Arora)
MM-03(West)/THC/Delhi

22.09.2020



FIR No. 199/19
SWaWe VV. JaWLQ SLQJK

PS: Ma\a Puri
22.09.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO WEBEX MEETING
URL KWWSV://deOKLdLVWULcWV.Zebe[.cRP/MRLQ/PP03ZeVW)
Present: Ld. APP for the State.

IO/ASI Rattan Lal in person through VC.

Sh. Nagender Singh, Ld. Counsel for the applicant/accused through

VC.

Arguments heard on the bail application moved on behalf of the

applicant/accused. It is stated that the accused is falsel\ implicated in the present

case.

Bail application is opposed b\ Ld. APP for the State.

On specific quer\ from the IO, it is submitted b\ the IO that the accused

has also been identified through CCTV Footage produced b\ the complainant.

There is an allegation against the accused that he along with the co-

accused persons had committed theft in the house of the complainant, when he

was called b\ the complainant for repairing some Almirah locks. The stolen

articles are \et to be recovered. The co-accused persons are \et to be arrested.

The investigation in the present is still going on. No ground is made out for grant

of bail at this stage. Accordingl\, the present bail application stands dismissed.

E-cop\ of this order be supplied to Ld. Counsel for the applicant/accused.

(Pankaj Arora)
MM-03(West)/THC/Delhi

22.09.2020

PANKAJ 
ARORA

Digitally signed 
by PANKAJ 
ARORA 
Date: 2020.09.22 
15:11:50 +05'30'



FIR No. 819/20
SWaWe VV. MaQLVK
U/s 25 Arms Act
PS: Nihal Vihar

22.09.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO WEBEX MEETING
URL KWWSV://deOKLdLVWULcWV.Zebe[.cRP/MRLQ/PP03ZeVW)
Present: Ld. APP for the State

Sh. Aksha\ Kumar, Ld. Counsel for the applicant/accused

Arguments heard on the bail application moved on behalf of the

applicant/accused. It is stated that the accused is falsel\ implicated in the present

case. IO of the present case has not fairl\ investigated the present case as he

has manipulated the arrest memo as regards the date, time & place of arrest.

Bail application is opposed b\ Ld. APP for the State.

As the investigation µqua¶ the applicant/accused is complete and the

alleged recover\ has alread\ been effected, no useful purpose will be served b\

keeping the accused in JC. Accordingl\, the accused Manish is hereb\ admitted

on bail on his furnishing the personal bond in the sum of Rs. 10,000/- and one

suret\ of the like amount.

E-cop\ of this order be supplied to Ld. Counsel for the applicant/accused.

(Pankaj Arora)
MM-03(West)/THC/Delhi

22.09.2020

PANKAJ 
ARORA

Digitally signed by 
PANKAJ ARORA 
Date: 2020.09.22 
15:12:20 +05'30'



FIR No. 862/19
SWaWe VV. MaQRM

U/s 356/379/411/34 of IPC
PS: Nihal Vihar

22.09.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO WEBEX MEETING
URL KWWSV://deOKLdLVWULcWV.Zebe[.cRP/MRLQ/PP03ZeVW)
Present: Ld. APP for the State

Sh. Tarun Shokeen, Ld. Counsel for the applicant/accused

In view of E-mail received from Ld. Counsel for the applicant/accused

Manoj on Court¶s Email ID seeking withdrawal of bail application, the present bail

application moved on behalf of the applicant/accused Manoj stands dismissed as

withdrawn.

(Pankaj Arora)
MM-03(West)/THC/Delhi

22.09.2020

PANKAJ 
ARORA

Digitally signed by 
PANKAJ ARORA 
Date: 2020.09.22 
15:12:44 +05'30'



FIR No. 594/20
SWaWe VV. MaQMeeW SLQJK

PS: Nihal Vihar
22.09.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO WEBEX MEETING
URL KWWSV://deOKLdLVWULcWV.Zebe[.cRP/MRLQ/PP03ZeVW)
Present: Ld. APP for the State

Sh. Seema Kushwaha, Ld. Counsel for the applicant.

Status report filed b\ the IO stating therein that some more time ma\ be

granted to examine Ms. J\oti as notice to the complainantt in this regard has

alread\ been served.

At request of IO and as per the convenience of Ld. counsel,present

application be put up for further proceedings on 30.09.2020.

E-cop\ of this order be supplied to Ld. Counsel for the applicant/accused.

Cop\ of this order be sent to PS concerned.

(Pankaj Arora)
MM-03(West)/THC/Delhi

22.09.2020



FIR No. 853/19
SWaWe VV. La[PL NaUa\aQ @ BLWWRR

U/s 380/457/411/34 of IPC
PS: Nihal Vihar

22.09.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO WEBEX MEETING
URL KWWSV://deOKLdLVWULcWV.Zebe[.cRP/MRLQ/PP03ZeVW)
Present: Ld. APP for the State

Sh. K.K. Singh, Ld. LAC for the applicant/accused.

Arguments heard on the bail application moved on behalf of the

applicant/accused. It is stated that the accused is falsel\ implicated in the present

case.

Bail application is opposed b\ Ld. APP for the State.

There is an allegation against the accused that he along with the co-

accused persons, were found in possession of some stolen mobiles phone which

were stolen from the shop of the complainant. Remaining 10 stolen mobile

phones are \et to be recovered. The accused is alread\ found to be involved in

35 other similar cases. He has alread\ been convicted in case FIR No. 0132/11,

PS Baba Haridas Nagar under Section 357/380/411/34 of IPC and his previous

bail application has alread\ been dismissed b\ Ld. Sessions Court vider order

dated 25.08.2020. The allegations are serious in nature. No ground is made out

for grant of bail at this stage. The present bail application is hereb\ dismissed.

E-cop\ of this order be supplied to Ld. Counsel for the applicant/accused.

(Pankaj Arora)
MM-03(West)/THC/Delhi

22.09.2020

PANKAJ 
ARORA

Digitally signed by 
PANKAJ ARORA 
Date: 2020.09.22 
15:13:07 +05'30'



FIR No. 853/19
SWaWe VV. MXNeVK KXPaU @ VLNc\

U/s 380/457/411 of IPC
PS: Nihal Vihar

22.09.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO WEBEX MEETING
URL KWWSV://deOKLdLVWULcWV.Zebe[.cRP/MRLQ/PP03ZeVW)
Present: Ld. APP for the State

Sh. K.K. Singh, Ld. LAC for the applicant/accused.

Arguments heard on the bail application moved on behalf of the

applicant/accused. It is stated that the accused is falsel\ implicated in the present

case.

Bail application is opposed b\ Ld. APP for the State.

TThere is an allegation against the accused that he along with the co-

accused persons, were found in possession of some stolen mobiles phone which

were stolen from the shop of the complainant. Remaining 10 stolen mobile

phones are \et to be recovered. The accused is alread\ found to be involved in

22 other similar cases. Bail application of the co-accused Laxmi Naa\an @ Bitto,

who was having similar role with the applicant/accused, has alread\ been

dismissed b\ Ld. Sessions Court vide order dated 25.08.2020. The allegations

are serious in nature. No ground is made out for grant of bail at this stage. The

present bail application is hereb\ dismissed.

E-cop\ of this order be supplied to Ld. Counsel for the applicant/accused.

(Pankaj Arora)
MM-03(West)/THC/Delhi

22.09.2020

PANKAJ 
ARORA

Digitally signed by 
PANKAJ ARORA 
Date: 2020.09.22 
15:13:39 +05'30'



ID No. 75074/16
FIR No. 000143/16

State Vs. Rinke\ @ Renu
PS: Ma\a Puri

22.09.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO WEBE; MEETING
URL KWWSV://GHOKLGLVWULFWV.ZHEH[.FRP/MRLQ/PP03ZHVW)
FLOH WDNHQ XS IRU WKH ILUVW WLPH DIWHU COVID-19 ORFNGRZQ.
NR DGYHUVH RUGHU LV EHLQJ SDVVHG LQ QRQ-XUJHQW FDVHV LQ YLHZ RI
OHWWHU QR. 249/RG/DHC/2020 RI WKH HRQ¶EOH HLJK CRXUW RI DHOKL.
Present: Ld. APP for the State.

None for the accused person(s)

Perusal of the record reveals that the present case is listed

at the stage of PE.

As per office order no. 26/DHC/2020 of the Hon¶ble High

Court of Delhi, evidence cannot be recorded in the present

case.

RPWs be summoned for NDOH.

Put up for PE on 22.12.2020.

.

(PDQNDMAURUD)
MM-03(WHVW)/THC/DHOKL

22.09.2020



ID No.2450/17
FIR No.51/17

State Vs. Sanja\ Nata Etc.
PS: NihalVihar

22.09.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO WEBE; MEETING
URL KWWSV://GHOKLGLVWULFWV.ZHEH[.FRP/MRLQ/PP03ZHVW)
FLOH WDNHQ XS IRU WKH ILUVW WLPH DIWHU COVID-19 ORFNGRZQ.
NR DGYHUVH RUGHU LV EHLQJ SDVVHG LQ QRQ-XUJHQW FDVHV LQ YLHZ RI
OHWWHU QR. 249/RG/DHC/2020 RI WKH HRQ¶EOH HLJK CRXUW RI DHOKL.
Present: Ld. APP for the State.

None for the accused person(s).

Issue court notice to both the accused persons as well as

to their respective sureties for NDOH.

Issue court notice to the Jail Superintendent concerned to

apprise this court as to whether the accused Devender @

Lalu is released on bail during the period of lockdown or not

for NDOH.

Put up for appearance of the accused persons and further

proceedings on 13.10.2020.

.

(PDQNDMAURUD)
MM-03(WHVW)/THC/DHOKL

22.09.2020



ID No. 8308/17
Sandeep Chawla Prop. Vs. Vikc\ Kapoor

PS: Ma\a Puri
22.09.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO WEBE; MEETING
URL KWWSV://GHOKLGLVWULFWV.ZHEH[.FRP/MRLQ/PP03ZHVW)
FLOH WDNHQ XS IRU WKH ILUVW WLPH DIWHU COVID-19 ORFNGRZQ.
NR DGYHUVH RUGHU LV EHLQJ SDVVHG LQ QRQ-XUJHQW FDVHV LQ YLHZ RI
OHWWHU QR. 249/RG/DHC/2020 RI WKH HRQ¶EOH HLJK CRXUW RI DHOKL.
Present: None for the complainant.

Issue court notice to the complainant for NDOH.

Issue court notice to the SHO concerned to file the

investigation report under Section 202 of Cr.P.C. for NDOH.

Put up for appearance of the accused and further

proceedings on 23.11.2020.

.

(PDQNDMAURUD)
MM-03(WHVW)/THC/DHOKL

22.09.2020



ID No. 6523/18
FIR No. 23/18

State Vs Shubham Mour\a
PS: Ma\a Puri

22.09.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO WEBE; MEETING
URL KWWSV://GHOKLGLVWULFWV.ZHEH[.FRP/MRLQ/PP03ZHVW)
FLOH WDNHQ XS IRU WKH ILUVW WLPH DIWHU COVID-19 ORFNGRZQ.
NR DGYHUVH RUGHU LV EHLQJ SDVVHG LQ QRQ-XUJHQW FDVHV LQ YLHZ RI
OHWWHU QR. 249/RG/DHC/2020 RI WKH HRQ¶EOH HLJK CRXUW RI DHOKL.
Present: Ld. APP for the State.

None for the accused person(s)

Previous order, passed before commencement of COVID-

19 lockdown, be complied with afresh for NDOH.

Issue court notice to the accused as well as to his suret\ for

NDOH.

Put up for appearance of the accused and further

proceedings on 18.11.2020.

.

(PDQNDMAURUD)
MM-03(WHVW)/THC/DHOKL

22.09.2020



ID No. 8948/18
FIR No. 639/17
State Vs. Sunil
PS: NihalVihar

22.09.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO WEBE; MEETING
URL KWWSV://GHOKLGLVWULFWV.ZHEH[.FRP/MRLQ/PP03ZHVW)
FLOH WDNHQ XS IRU WKH ILUVW WLPH DIWHU COVID-19 ORFNGRZQ.
NR DGYHUVH RUGHU LV EHLQJ SDVVHG LQ QRQ-XUJHQW FDVHV LQ YLHZ RI
OHWWHU QR. 249/RG/DHC/2020 RI WKH HRQ¶EOH HLJK CRXUW RI DHOKL.
Present: Ld. APP for the State.

None for the accused person(s).

Issue court notice to the accused as well as to his suret\ for

NDOH.

Put up for appearance of the accused and consideration on

charge on 25.11.2020.

.

(PDQNDMAURUD)
MM-03(WHVW)/THC/DHOKL

22.09.2020



ID No. 1630/19
FIR No. 824/17

State Vs. Ri\asat Khan
PS: Nihal Vihar

22.09.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO WEBE; MEETING
URL KWWSV://GHOKLGLVWULFWV.ZHEH[.FRP/MRLQ/PP03ZHVW)
FLOH WDNHQ XS IRU WKH ILUVW WLPH DIWHU COVID-19 ORFNGRZQ.
NR DGYHUVH RUGHU LV EHLQJ SDVVHG LQ QRQ-XUJHQW FDVHV LQ YLHZ RI
OHWWHU QR. 249/RG/DHC/2020 RI WKH HRQ¶EOH HLJK CRXUW RI DHOKL.
Present: Ld. APP for the State.

None for the accused person(s).

Issue court notice to the IO concerned through the DCP

concerned for NDOH.

Put up for further proceedings on 29.11.2020.

.

(PDQNDMAURUD)
MM-03(WHVW)/THC/DHOKL

22.09.2020



ID No. 9114/18
FIR No. 69/18

State Vs. Subhash Chand Rawat
PS: Ma\a Puri

22.09.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO WEBE; MEETING
URL KWWSV://GHOKLGLVWULFWV.ZHEH[.FRP/MRLQ/PP03ZHVW)
FLOH WDNHQ XS IRU WKH ILUVW WLPH DIWHU COVID-19 ORFNGRZQ.
NR DGYHUVH RUGHU LV EHLQJ SDVVHG LQ QRQ-XUJHQW FDVHV LQ YLHZ RI
OHWWHU QR. 249/RG/DHC/2020 RI WKH HRQ¶EOH HLJK CRXUW RI DHOKL.
Present: Ld. APP for the State.

Sh. Ashish Sharma, Ld. Counsel for the complainant

through Vc.

None for the accused person(s).

Previous order, passed before commencement of COVID-

19 lockdown, be complied with afresh for NDOH.

Put up for further proceedings on 26.11.2020.

.

(PDQNDMAURUD)
MM-03(WHVW)/THC/DHOKL

22.09.2020



ID No.9726/18
FIR No. 257/18

State Vs. Javed @ Jakeer
PS: NihalVihar

22.09.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO WEBE; MEETING
URL KWWSV://GHOKLGLVWULFWV.ZHEH[.FRP/MRLQ/PP03ZHVW)
FLOH WDNHQ XS IRU WKH ILUVW WLPH DIWHU COVID-19 ORFNGRZQ.
NR DGYHUVH RUGHU LV EHLQJ SDVVHG LQ QRQ-XUJHQW FDVHV LQ YLHZ RI
OHWWHU QR. 249/RG/DHC/2020 RI WKH HRQ¶EOH HLJK CRXUW RI DHOKL.
Present: Ld. APP for the State.

Sh. Vikas Kumar, Ld. LAC for the accused.

Accused is not present.

Issue court notice to the accused as well as to his suret\ for

NDOH.

Put up for appearance of the accused and further

proceedings on 26.11.2020.

.

(PDQNDMAURUD)
MM-03(WHVW)/THC/DHOKL

22.09.2020



ID No. 10010/18
FIR No. 252/16
State Vs. Vija\
PS: NihalVihar

22.09.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO WEBE; MEETING
URL KWWSV://GHOKLGLVWULFWV.ZHEH[.FRP/MRLQ/PP03ZHVW)
FLOH WDNHQ XS IRU WKH ILUVW WLPH DIWHU COVID-19 ORFNGRZQ.
NR DGYHUVH RUGHU LV EHLQJ SDVVHG LQ QRQ-XUJHQW FDVHV LQ YLHZ RI
OHWWHU QR. 249/RG/DHC/2020 RI WKH HRQ¶EOH HLJK CRXUW RI DHOKL.
Present: Ld. APP for the State.

None for the accused person(s).

Order dated 25.05.2019 be complied with afresh for

22.12.2020.

.

(PDQNDMAURUD)
MM-03(WHVW)/THC/DHOKL

22.09.2020



ID No. 1213/19
FIR No.304/18

State Vs. Sandeep @ Sunn\
PS: Ma\a Puri

22.09.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO WEBE; MEETING
URL KWWSV://GHOKLGLVWULFWV.ZHEH[.FRP/MRLQ/PP03ZHVW)
FLOH WDNHQ XS IRU WKH ILUVW WLPH DIWHU COVID-19 ORFNGRZQ.
NR DGYHUVH RUGHU LV EHLQJ SDVVHG LQ QRQ-XUJHQW FDVHV LQ YLHZ RI
OHWWHU QR. 249/RG/DHC/2020 RI WKH HRQ¶EOH HLJK CRXUW RI DHOKL.
Present: Ld. APP for the State.

Sh. K.K. Singh, Ld. LAC for the accused.

Previous order, passed before commencement of COVID-

19 lockdown, be complied with afresh for NDOH.

Put up for further proceedings on 13.10.2020.

.

(PDQNDMAURUD)
MM-03(WHVW)/THC/DHOKL

22.09.2020



ID No. 4911/19
FIR No. 131/19

State Vs. Rahul @ Murga Etc.
PS: NihalVihar

22.09.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO WEBE; MEETING
URL KWWSV://GHOKLGLVWULFWV.ZHEH[.FRP/MRLQ/PP03ZHVW)
FLOH WDNHQ XS IRU WKH ILUVW WLPH DIWHU COVID-19 ORFNGRZQ.
NR DGYHUVH RUGHU LV EHLQJ SDVVHG LQ QRQ-XUJHQW FDVHV LQ YLHZ RI
OHWWHU QR. 249/RG/DHC/2020 RI WKH HRQ¶EOH HLJK CRXUW RI DHOKL.
Present: Ld. APP for the State.

None for the accused person(s).

Issue court notice to the accused persons as well as to

their respective sureties for NDOH.

Put up for appearance of the accused persons and further

proceedings on 22.12.2020.

.

(PDQNDMAURUD)
MM-03(WHVW)/THC/DHOKL

22.09.2020



ID No. 9223/19
FIR No. 13/19

State Vs.Shabaa]
PS: NihalVihar

22.09.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO WEBE; MEETING
URL KWWSV://GHOKLGLVWULFWV.ZHEH[.FRP/MRLQ/PP03ZHVW)
FLOH WDNHQ XS IRU WKH ILUVW WLPH DIWHU COVID-19 ORFNGRZQ.
NR DGYHUVH RUGHU LV EHLQJ SDVVHG LQ QRQ-XUJHQW FDVHV LQ YLHZ RI
OHWWHU QR. 249/RG/DHC/2020 RI WKH HRQ¶EOH HLJK CRXUW RI DHOKL.
Present: Ld. APP for the State.

None for the accused person(s)

Previous order, passed before commencement of COVID-

19 lockdown, be complied with afresh for NDOH.

Put up for further proceedings on 22.12.2020.

.

(PDQNDMAURUD)
MM-03(WHVW)/THC/DHOKL

22.09.2020



ID No. 727/20
FIR No. 503/19

State Vs. Birender Kumar
PS: NihalVihar

22.09.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO WEBE; MEETING
URL KWWSV://GHOKLGLVWULFWV.ZHEH[.FRP/MRLQ/PP03ZHVW)
FLOH WDNHQ XS IRU WKH ILUVW WLPH DIWHU COVID-19 ORFNGRZQ.
NR DGYHUVH RUGHU LV EHLQJ SDVVHG LQ QRQ-XUJHQW FDVHV LQ YLHZ RI
OHWWHU QR. 249/RG/DHC/2020 RI WKH HRQ¶EOH HLJK CRXUW RI DHOKL.
Present: Ld. APP for the State.

None for the accused person(s).

Previous order, passed before commencement of COVID-

19 lockdown, be complied with afresh for NDOH.

Put up for further proceedings on 22.12.2020.

.

(PDQNDMAURUD)
MM-03(WHVW)/THC/DHOKL

22.09.2020



ID No. 1826/20
FIR No. 148/18

State Vs. Vishal Kumar
PS: NihalVihar

22.09.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO WEBE; MEETING
URL KWWSV://GHOKLGLVWULFWV.ZHEH[.FRP/MRLQ/PP03ZHVW)
FLOH WDNHQ XS IRU WKH ILUVW WLPH DIWHU COVID-19 ORFNGRZQ.
NR DGYHUVH RUGHU LV EHLQJ SDVVHG LQ QRQ-XUJHQW FDVHV LQ YLHZ RI
OHWWHU QR. 249/RG/DHC/2020 RI WKH HRQ¶EOH HLJK CRXUW RI DHOKL.
Present: Ld. APP for the State.

None for the accused person(s).

Previous order, passed before commencement of COVID-

19 lockdown, be complied with afresh for NDOH.

Put up for further proceedings on 22.12.2020.

.

(PDQNDMAURUD)
MM-03(WHVW)/THC/DHOKL

22.09.2020



ID No. 2576/20
FIR No. 96/19

State Vs. Ashish Sharma Etc.
PS: NihalVihar

22.09.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO WEBE; MEETING
URL KWWSV://GHOKLGLVWULFWV.ZHEH[.FRP/MRLQ/PP03ZHVW)
FLOH WDNHQ XS IRU WKH ILUVW WLPH DIWHU COVID-19 ORFNGRZQ.
NR DGYHUVH RUGHU LV EHLQJ SDVVHG LQ QRQ-XUJHQW FDVHV LQ YLHZ RI
OHWWHU QR. 249/RG/DHC/2020 RI WKH HRQ¶EOH HLJK CRXUW RI DHOKL.
Present: Ld. APP for the State.

None for the accused person(s).

Some clarification is required from the IO concerned

regarding dela\ in filing the charge sheet. Issue summons

to the IO concerned through the DCP concerned for NDOH.

Put up for further proceedings on 05.12.2020.

.

(PDQNDMAURUD)
MM-03(WHVW)/THC/DHOKL

22.09.2020



ID No. 2577/20
FIR No. 540/19

State Vs. Iqbal Chaudhar\
PS: NihalVihar

22.09.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO WEBE; MEETING
URL KWWSV://GHOKLGLVWULFWV.ZHEH[.FRP/MRLQ/PP03ZHVW)
FLOH WDNHQ XS IRU WKH ILUVW WLPH DIWHU COVID-19 ORFNGRZQ.
NR DGYHUVH RUGHU LV EHLQJ SDVVHG LQ QRQ-XUJHQW FDVHV LQ YLHZ RI
OHWWHU QR. 249/RG/DHC/2020 RI WKH HRQ¶EOH HLJK CRXUW RI DHOKL.
Present: Ld. APP for the State.

None for the accused person(s).

I take cogni]ance of the offence.

Issue summons to the accused as well as to his suret\

through the IO concerned for NDOH.

IO concerned shall remain present in the event of non-

execution of process on NDOH.

Put up for appearance of the accused and further

proceedings on 25.11.2020.

.

(PDQNDMAURUD)
MM-03(WHVW)/THC/DHOKL

22.09.2020



ID No. 6659/17
FIR No. 343/14

State Vs. Madho Singh
PS: NihalVihar

22.09.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO WEBE; MEETING
URL KWWSV://GHOKLGLVWULFWV.ZHEH[.FRP/MRLQ/PP03ZHVW)
FLOH WDNHQ XS IRU WKH ILUVW WLPH DIWHU COVID-19 ORFNGRZQ.
NR DGYHUVH RUGHU LV EHLQJ SDVVHG LQ QRQ-XUJHQW FDVHV LQ YLHZ RI
OHWWHU QR. 249/RG/DHC/2020 RI WKH HRQ¶EOH HLJK CRXUW RI DHOKL.
Present: Ld. APP for the State.

None for the accused person(s).

Issue court notice to the accused as well as to his suret\ for

NDOH.

Put up for appearance of the accused and further

proceedings on 22.12.2020.

.

(PDQNDMAURUD)
MM-03(WHVW)/THC/DHOKL

22.09.2020



ID No. 1098/18
FIR No. 458/15

State Vs. Sumit Dhall
PS: Ma\a Puri

22.09.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO WEBE; MEETING
URL KWWSV://GHOKLGLVWULFWV.ZHEH[.FRP/MRLQ/PP03ZHVW)
FLOH WDNHQ XS IRU WKH ILUVW WLPH DIWHU COVID-19 ORFNGRZQ.
NR DGYHUVH RUGHU LV EHLQJ SDVVHG LQ QRQ-XUJHQW FDVHV LQ YLHZ RI
OHWWHU QR. 249/RG/DHC/2020 RI WKH HRQ¶EOH HLJK CRXUW RI DHOKL.
Present: Ld. APP for the State.

Sh. Ashish Sharma, Ld. Counsel for the accused Jaspal

Singh.

None for the remaining accused persons.

Part arguments heard from the side of the accused Jaspal

Singh.

Issue court notice to the absentee remaining accused

persons and notice to their respective sureties for NDOH.

Put up for appearance of all the accused persons as well

as for arguments on the point of charge on 17.11.2020.

.

(PDQNDMAURUD)
MM-03(WHVW)/THC/DHOKL

22.09.2020



ID No. 2432/18
FIR No. 415/15
State Vs. Raju
PS: NihalVihar

22.09.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO WEBE; MEETING
URL KWWSV://GHOKLGLVWULFWV.ZHEH[.FRP/MRLQ/PP03ZHVW)
FLOH WDNHQ XS IRU WKH ILUVW WLPH DIWHU COVID-19 ORFNGRZQ.
NR DGYHUVH RUGHU LV EHLQJ SDVVHG LQ QRQ-XUJHQW FDVHV LQ YLHZ RI
OHWWHU QR. 249/RG/DHC/2020 RI WKH HRQ¶EOH HLJK CRXUW RI DHOKL.
Present: Ld. APP for the State.

None for the accused person(s).

Issue court notice to the accused persons as well as to

their respective sureties for NDOH.

Issue court notice to the complainant to explore the

possibilit\ of compromise for NDOH.

Put up for appearance of the accused and further

proceedings on 25.11.2020.

.

(PDQNDMAURUD)
MM-03(WHVW)/THC/DHOKL

22.09.2020



ID No. 3595/19
FIR No. 09/19

State Vs. Ved Prakash
PS: Ma\a Puri

22.09.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO WEBE; MEETING
URL KWWSV://GHOKLGLVWULFWV.ZHEH[.FRP/MRLQ/PP03ZHVW)
FLOH WDNHQ XS IRU WKH ILUVW WLPH DIWHU COVID-19 ORFNGRZQ.
NR DGYHUVH RUGHU LV EHLQJ SDVVHG LQ QRQ-XUJHQW FDVHV LQ YLHZ RI
OHWWHU QR. 249/RG/DHC/2020 RI WKH HRQ¶EOH HLJK CRXUW RI DHOKL.
Present: Ld. APP for the State.

Accused Gul]ar in person with Sh. Y.K. Rana, Ld. counsel

(ph\sicall\ present in the court toda\.)

None for the remaining accused persons.

Previous order, passed before commencement of Covid-19

lockdown, be complied with afresh for NDOH.

Put up for further proceedings on 22.12.2020.

.

(PDQNDMAURUD)
MM-03(WHVW)/THC/DHOKL

22.09.2020



CC No. 8691/16
Arun Kr. Jha Vs. Sanja\ Sharma

PS: Nihal Vihar
22.09.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO WEBE; MEETING
URL KWWSV://GHOKLGLVWULFWV.ZHEH[.FRP/MRLQ/PP03ZHVW)
FLOH WDNHQ XS IRU WKH ILUVW WLPH DIWHU COVID-19 ORFNGRZQ.
NR DGYHUVH RUGHU LV EHLQJ SDVVHG LQ QRQ-XUJHQW FDVHV LQ YLHZ RI
OHWWHU QR. 249/RG/DHC/2020 RI WKH HRQ¶EOH HLJK CRXUW RI DHOKL.
Present: Sh. Balendu Mishra, Ld. Counsel for the complainant.

Sh. Rajani Suchita Lugun, prox\ for counsel for the

accused.

As per office order no. 26/DHC/2020 of the Hon¶ble High

Court of Delhi, evidence cannot be recorded in the present

case.

Previous order, passed before commencement of COVID-

19 lockdown, be complied with afresh for NDOH.

Put up for CE on 15.12.2020.

(PDQNDMAURUD)
MM-03(WHVW)/THC/DHOKL

22.09.2020



ID No. 68543/16
FIR No. 124/10
PS: Nihal Vihar

State Vs. Balbir Singh
22.09.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO WEBE; MEETING
URL KWWSV://GHOKLGLVWULFWV.ZHEH[.FRP/MRLQ/PP03ZHVW)

FLOH WDNHQ XS IRU WKH ILUVW WLPH DIWHU COVID-19 ORFNGRZQ.
NR DGYHUVH RUGHU LV EHLQJ SDVVHG LQ QRQ-XUJHQW FDVHV LQ YLHZ RI
OHWWHU QR. 249/RG/DHC/2020 RI WKH HRQ¶EOH HLJK CRXUW RI DHOKL.
Present: Ld. APP for the State.

None for the accused person(s).

As per office order no. 26/DHC/2020 of the Hon¶ble High

Court of Delhi, evidence cannot be recorded in the present

case.

Previous order, passed before commencement of COVID-

19 lockdown, be complied with afresh for NDOH.

RPWs be summoned for NDOH.

Put up for PE on 15.12.2020.

(PDQNDMAURUD)
MM-03(WHVW)/THC/DHOKL

22.09.2020



ID No. 67552/16
FIR No. 502/14
PS: Nihal Vihar

State Vs. Mahender
22.09.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO WEBE; MEETING
URL KWWSV://GHOKLGLVWULFWV.ZHEH[.FRP/MRLQ/PP03ZHVW)

FLOH WDNHQ XS IRU WKH ILUVW WLPH DIWHU COVID-19 ORFNGRZQ.
NR DGYHUVH RUGHU LV EHLQJ SDVVHG LQ QRQ-XUJHQW FDVHV LQ YLHZ RI
OHWWHU QR. 249/RG/DHC/2020 RI WKH HRQ¶EOH HLJK CRXUW RI DHOKL.
Present: Ld. APP for the State.

None for the accused person(s).

As per office order no. 26/DHC/2020 of the Hon¶ble High

Court of Delhi, evidence cannot be recorded in the present

case.

Previous order, passed before commencement of COVID-

19 lockdown, be complied with afresh for NDOH.

RPWs be summoned for NDOH.

Put up for PE on 15.12.2020.

(PDQNDMAURUD)
MM-03(WHVW)/THC/DHOKL

22.09.2020



ID No. 71675/16
FIR No. 381/14
PS: Ma\a Puri

State Vs. Ram Karan
22.09.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO WEBE; MEETING
URL KWWSV://GHOKLGLVWULFWV.ZHEH[.FRP/MRLQ/PP03ZHVW)

FLOH WDNHQ XS IRU WKH ILUVW WLPH DIWHU COVID-19 ORFNGRZQ.
NR DGYHUVH RUGHU LV EHLQJ SDVVHG LQ QRQ-XUJHQW FDVHV LQ YLHZ RI
OHWWHU QR. 249/RG/DHC/2020 RI WKH HRQ¶EOH HLJK CRXUW RI DHOKL.
Present: Ld. APP for the State.

Sh. Sohail Malik, Ld. Counsel for the accused.

As per office order no. 26/DHC/2020 of the Hon¶ble High

Court of Delhi, evidence cannot be recorded in the present

case.

Previous order, passed before commencement of COVID-

19 lockdown, be complied with afresh for NDOH.

RPWs be summoned for NDOH.

Put up for PE on 22.12.2020.

(PDQNDMAURUD)
MM-03(WHVW)/THC/DHOKL

22.09.2020



CC No. 23578/16
M/s K V S Leasing and Finance Co. Vs. Surjeet Kaur Etc.

22.09.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO WEBE; MEETING
URL KWWSV://GHOKLGLVWULFWV.ZHEH[.FRP/MRLQ/PP03ZHVW)
FLOH WDNHQ XS IRU WKH ILUVW WLPH DIWHU COVID-19 ORFNGRZQ.
NR DGYHUVH RUGHU LV EHLQJ SDVVHG LQ QRQ-XUJHQW FDVHV LQ YLHZ RI
OHWWHU QR. 249/RG/DHC/2020 RI WKH HRQ¶EOH HLJK CRXUW RI DHOKL.
Present: None for the complainant.

As per office order no. 26/DHC/2020 of the Hon¶ble High

Court of Delhi, evidence cannot be recorded in the present

case.

Previous order, passed before commencement of COVID-

19 lockdown, be complied with afresh for NDOH.

Put up for CE on 22.12.2020.

(PDQNDMAURUD)
MM-03(WHVW)/THC/DHOKL

22.09.2020



ID No. 75940/16
FIR No.735/16
PS: Nihal Vihar

State Vs. Naveen Singh
22.09.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO WEBE; MEETING
URL KWWSV://GHOKLGLVWULFWV.ZHEH[.FRP/MRLQ/PP03ZHVW)

FLOH WDNHQ XS IRU WKH ILUVW WLPH DIWHU COVID-19 ORFNGRZQ.
NR DGYHUVH RUGHU LV EHLQJ SDVVHG LQ QRQ-XUJHQW FDVHV LQ YLHZ RI
OHWWHU QR. 249/RG/DHC/2020 RI WKH HRQ¶EOH HLJK CRXUW RI DHOKL.
Present: Ld. APP for the State.

None for the accused person(s).

As per office order no. 26/DHC/2020 of the Hon¶ble High

Court of Delhi, evidence cannot be recorded in the present

case.

Previous order, passed before commencement of COVID-

19 lockdown, be complied with afresh for NDOH.

RPWs be summoned for NDOH.

Put up for PE on 22.12.2020.

(PDQNDMAURUD)
MM-03(WHVW)/THC/DHOKL

22.09.2020



ID No. 5360/17
FIR No. 387/17
PS: Nihal Vihar

State Vs.Om Prakash @ Rahul
22.09.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO WEBE; MEETING
URL KWWSV://GHOKLGLVWULFWV.ZHEH[.FRP/MRLQ/PP03ZHVW)

FLOH WDNHQ XS IRU WKH ILUVW WLPH DIWHU COVID-19 ORFNGRZQ.
NR DGYHUVH RUGHU LV EHLQJ SDVVHG LQ QRQ-XUJHQW FDVHV LQ YLHZ RI
OHWWHU QR. 249/RG/DHC/2020 RI WKH HRQ¶EOH HLJK CRXUW RI DHOKL.
Present: Ld. APP for the State.

Sh. Jitender Kumar, Ld. Lac for the accused.

As per office order no. 26/DHC/2020 of the Hon¶ble High

Court of Delhi, evidence cannot be recorded in the present

case.

Previous order, passed before commencement of COVID-

19 lockdown, be complied with afresh for NDOH.

RPWs be summoned for NDOH.

Put up for PE on 22.12.2020.

(PDQNDMAURUD)
MM-03(WHVW)/THC/DHOKL

22.09.2020



CC No. 3355/19
Taranjeet Singh Vs. Harvinder Kaur

PS: Nihal Vihar
22.09.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO WEBE; MEETING
URL KWWSV://GHOKLGLVWULFWV.ZHEH[.FRP/MRLQ/PP03ZHVW)
FLOH WDNHQ XS IRU WKH ILUVW WLPH DIWHU COVID-19 ORFNGRZQ.
NR DGYHUVH RUGHU LV EHLQJ SDVVHG LQ QRQ-XUJHQW FDVHV LQ YLHZ RI
OHWWHU QR. 249/RG/DHC/2020 RI WKH HRQ¶EOH HLJK CRXUW RI DHOKL.
Present: Dr. R.S. Sasan, Ld. Counsel for the complainant.

As per office order no. 26/DHC/2020 of the Hon¶ble High

Court of Delhi, evidence cannot be recorded in the present

case.

Previous order, passed before commencement of COVID-

19 lockdown, be complied with afresh for NDOH.

Put up for CE on 22.12.2020.

(PDQNDMAURUD)
MM-03(WHVW)/THC/DHOKL

22.09.2020



ID No. 6448/19
FIR No.690/18
PS: Nihal Vihar
State Vs. Sunita

22.09.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO WEBE; MEETING
URL KWWSV://GHOKLGLVWULFWV.ZHEH[.FRP/MRLQ/PP03ZHVW)

FLOH WDNHQ XS IRU WKH ILUVW WLPH DIWHU COVID-19 ORFNGRZQ.
NR DGYHUVH RUGHU LV EHLQJ SDVVHG LQ QRQ-XUJHQW FDVHV LQ YLHZ RI
OHWWHU QR. 249/RG/DHC/2020 RI WKH HRQ¶EOH HLJK CRXUW RI DHOKL.
Present: Ld. APP for the State.

None for the accused person(s).

As per office order no. 26/DHC/2020 of the Hon¶ble High

Court of Delhi, evidence cannot be recorded in the present

case.

Previous order, passed before commencement of COVID-

19 lockdown, be complied with afresh for NDOH.

RPWs be summoned for NDOH.

Put up for PE on 22.12.2020.

(PDQNDMAURUD)
MM-03(WHVW)/THC/DHOKL

22.09.2020



ID No. 6449/19
FIR No.695/18
PS: Nihal Vihar

State Vs.Ombir @ Ommi
22.09.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO WEBE; MEETING
URL KWWSV://GHOKLGLVWULFWV.ZHEH[.FRP/MRLQ/PP03ZHVW)

FLOH WDNHQ XS IRU WKH ILUVW WLPH DIWHU COVID-19 ORFNGRZQ.
NR DGYHUVH RUGHU LV EHLQJ SDVVHG LQ QRQ-XUJHQW FDVHV LQ YLHZ RI
OHWWHU QR. 249/RG/DHC/2020 RI WKH HRQ¶EOH HLJK CRXUW RI DHOKL.
Present: Ld. APP for the State.

None for the accused person(s).

As per office order no. 26/DHC/2020 of the Hon¶ble High

Court of Delhi, evidence cannot be recorded in the present

case.

Previous order, passed before commencement of COVID-

19 lockdown, be complied with afresh for NDOH.

RPWs be summoned for NDOH.

Put up for PE on 22.12.2020.

(PDQNDMAURUD)
MM-03(WHVW)/THC/DHOKL

22.09.2020



CC No. 2244/18
Sat\a Nara\an Aggarwal Vs. Raj Kumar

PS: Nihal Vihar
22.09.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO WEBE; MEETING
URL KWWSV://GHOKLGLVWULFWV.ZHEH[.FRP/MRLQ/PP03ZHVW)
FLOH WDNHQ XS IRU WKH ILUVW WLPH DIWHU COVID-19 ORFNGRZQ.
NR DGYHUVH RUGHU LV EHLQJ SDVVHG LQ QRQ-XUJHQW FDVHV LQ YLHZ RI
OHWWHU QR. 249/RG/DHC/2020 RI WKH HRQ¶EOH HLJK CRXUW RI DHOKL.
Present: Sh. Rajesh Kumar, Ld. Counsel for the complainant.

Let the cop\ of ATR be supplied to the complainant

ph\sicall\ in the Court.

Put up for arguments on 18.11.2020.

(PDQNDMAURUD)
MM-03(WHVW)/THC/DHOKL

22.09.2020



CC No. 6799/20

NHWUD 3DO EWF. 9V. DKDUDPYLU EWF
36: NLKDO9LKDU

22.09.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO WEBE; MEETING
URL KWWSV://GHOKLGLVWULFWV.ZHEH[.FRP/MRLQ/PP03ZHVW)
FLOH WDNHQ XS IRU WKH ILUVW WLPH DIWHU COVID-19 ORFNGRZQ.
NR DGYHUVH RUGHU LV EHLQJ SDVVHG LQ QRQ-XUJHQW FDVHV LQ YLHZ RI
OHWWHU QR. 249/RG/DHC/2020 RI WKH HRQ¶EOH HLJK CRXUW RI DHOKL.
3UHVHQW: 6K. A.K. NLJDP, LG. CRXQVHO IRU WKH FRPSODLQDQW.

6XEPLVVLRQ KHDUG.

IVVXH VXPPRQV WR WKH IO FRQFHUQHG WR DSSHDU LQ SHUVRQ

WKURXJK 9C RU SK\VLFDOO\ DQG IXUQLVK WKH H[SODQDWLRQ DV WR

ZKHWKHU 6HFWLRQ 354/506/509 RI I3C DUH DWWUDFWHG RU QRW RQ

WKH EDVLV RI VWDWHPHQW RI ZLWQHVVHV UHFRUGHG E\ KLP LQ WKH

SUHVHQW FDVH IRU NDOH.

3XW XS IRU IXUWKHU SURFHHGLQJV RQ 25.09.2020.

(PDQNDMAURUD)
MM-03(WHVW)/THC/DHOKL

22.09.2020



ID NR. 8050/17
FI5 NR. 763/16

6WDWH 9V. 6ZDUDQ BLQG
36: NLKDO9LKDU

22.09.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO WEBE; MEETING
URL KWWSV://GHOKLGLVWULFWV.ZHEH[.FRP/MRLQ/PP03ZHVW)
FLOH WDNHQ XS IRU WKH ILUVW WLPH DIWHU COVID-19 ORFNGRZQ.
NR DGYHUVH RUGHU LV EHLQJ SDVVHG LQ QRQ-XUJHQW FDVHV LQ YLHZ RI
OHWWHU QR. 249/RG/DHC/2020 RI WKH HRQ¶EOH HLJK CRXUW RI DHOKL.
3UHVHQW: LG. A33 IRU WKH 6WDWH.

AFFXVHG LQ SHUVRQ (SK\VLFDOO\ SUHVHQW LQ WKH FRXUW WRGD\).

AW UHTXHVW RI WKH DFFXVHG, SXW IRU IXUQLVKLQJ WKH EDLO ERQG

XQGHU 6HFWLRQ 437A RI CU.3.C. RQ 09.10.2020.

.

(PDQNDMAURUD)
MM-03(WHVW)/THC/DHOKL

22.09.2020



ID NR.8830/19
FI5 NR. 669/19
6WDWH 9V. 9LNDV
36: NLKDO9LKDU

22.09.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO WEBE; MEETING
URL KWWSV://GHOKLGLVWULFWV.ZHEH[.FRP/MRLQ/PP03ZHVW)
FLOH WDNHQ XS IRU WKH ILUVW WLPH DIWHU COVID-19 ORFNGRZQ.
NR DGYHUVH RUGHU LV EHLQJ SDVVHG LQ QRQ-XUJHQW FDVHV LQ YLHZ RI
OHWWHU QR. 249/RG/DHC/2020 RI WKH HRQ¶EOH HLJK CRXUW RI DHOKL.
3UHVHQW: LG. A33 IRU WKH 6WDWH.

NRQH IRU WKH DFFXVHG SHUVRQ(V).

IVVXH FRXUW QRWLFH WR WKH DFFXVHG DV ZHOO DV WR KLV VXUHW\ IRU

NDOH.

3XW XS IRU DSSHDUDQFH RI WKH DFFXVHG DQG IXUWKHU

SURFHHGLQJV RQ 22.12.2020.

(PDQNDMAURUD)
MM-03(WHVW)/THC/DHOKL

22.09.2020



ID NR. 2498/20
FI5 NR. 78/20

6WDWH 9V. AUXQ KXPDU @ 6KDQW\
36: NLKDO9LKDU

22.09.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO WEBE; MEETING
URL KWWSV://GHOKLGLVWULFWV.ZHEH[.FRP/MRLQ/PP03ZHVW)
FLOH WDNHQ XS IRU WKH ILUVW WLPH DIWHU COVID-19 ORFNGRZQ.
NR DGYHUVH RUGHU LV EHLQJ SDVVHG LQ QRQ-XUJHQW FDVHV LQ YLHZ RI
OHWWHU QR. 249/RG/DHC/2020 RI WKH HRQ¶EOH HLJK CRXUW RI DHOKL.
3UHVHQW: LG. A33 IRU WKH 6WDWH.

AFFXVHG AUXQ KXPDU @ 6KDQWL SURGXFHG IURP 7LKDU JDLO

NR. 4 WKURXJK 9C.

AFFXVHG MRKLW SURGXFHG IURP 7LKDU JDLO NR. 5 WKURXJK 9C.

IW LV VXEPLWWHG E\ ERWK WKH DFFXVHG SHUVRQV WKDW WKH\ KDYH DOUHDG\

UHFHLYHG WKH OHJLEOH FRS\ RI FKDUJH-VKHHW WKURXJK JDLO DDN.

AV RIIHQFH XQGHU 6HFWLRQ 376D RI I3C LV WULDEOH E\ CRXUW RI 6HVVLRQV,

WKH SUHVHQW FDVH LV KHUHE\ FRPPLWWHG WR WKH CRXUW

RI 6HVVLRQV. 7KH DFFXVHG EH SURGXFHG EHIRUH LG. DLVWULFW JXGJH, :HVW, 7HC,

DHOKL WKURXJK 9C RQ WKH NDOH.

7KH AKOPDG LV GLUHFWHG WR VHQG WKH ILOH FRPSOHWH LQ DOO UHVSHFWV WR WKH

CRXUW RI LG. DLVWULFW JXGJH, :HVW, 7HC, DHOKL RQ 29.09.2020 DW 2.00 S.P.

. CRS\ RI WKLV RUGHU EH VHQW WR WKH JDLO 6XSHULQWHQGHQWV FRQFHUQHG.

(PDQNDMAURUD)
MM-03(WHVW)/THC/DHOKL

22.09.2020


